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Central Administrative Tribunal 

Principal Bench, New Delhi 

O.A. No.604/2021 

This the 17th day of March, 2021 

  

(Through Physical Hearing) 

Hon’ble Mr. Pradeep Kumar, Member (A) 

 

Gouri Shanker 

Aged about 61 years 

S/o Late Sh. Kishan Kharwar 

R/o D-64, Gali No.5, Hanuman Chowk, Qutub Vihar 

Phase-2, Goyla 

Diary Goela Khurd, South West Delhi-110071 

Mob No. 9953103178 

Post: Mali 

Group-D ...                                                Applicant 

 

(through Advocate Shri Shubham Chaudhary for Shri Anuj Aggarwal) 

Versus 

 

1.  North Delhi Municipal Corporation (NDMC) 

 Through its Commissioner 

 Office of Director Horticulture Department (HQ) 

 Dr. SPM Civic Centre 

 Minto Road, New Delhi -110002 

  

2.  North Delhi Municipal Corporation (NDMC) 

     The Director (Horticulture) 

 Assessment & Collection Department, 

 City-Sadar Pahar Ganj Zone, 

 Old Hindu College Kashmere Gate 

 Delhi-110006                                         ... Respondents 

 

(through Advocate Shri R K Jain) 

 

ORDER (Oral) 

Hon’ble Mr. Pradeep Kumar, Member(A) 

 

  The applicant was appointed as Mali on 01.04.1989.  In 

due course, he was confirmed and made a permanent 

employee.   He superannuated  on  30.11.2019 and  order for    

his superannuation was issued in advance on 21.10.2019.       
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   The applicant is aggrieved that despite this advance 

information, his retiral dues have not been paid so far.   It is 

also mentioned that even the monthly pension was paid 

after a gap of eight months from the date of superannuation. 

2.   For redresssal of his grievance, a Legal Notice was also 

served on the respondents on 05.03.2021.  The same has 

been received by the respondents but no reply has been 

issued, as yet. 

3.  With a view to redress the grievance in respect of 

releasing retiral dues along with interest, the applicant has 

preferred the instant OA. 

4.  Issue notice returnable in four weeks.   Shri R K Jain, 

learned counsel, who appears on advance information on 

behalf of the respondents, accepts notice.  

5.  At this stage, learned counsel for the applicant submitted 

that he will be satisfied, if certain directions can be issued to 

the respondents to decide the pending representation 

dated 05.03.2021 within a time bound period. 

6.   Tribunal has considered the same.  It is felt that no 

prejudice is likely to be caused to the respondents, if the 

applicant’s aforesaid request is acceded to.    

7.   Keeping in view the foregoing, the OA is disposed off at 

the admission stage itself,  without going into the merits of the 

case, with a direction to the respondents  to release the 
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retiral amounts along with due interest, as per extant rules 

and instructions, within a time period of six weeks.    

  In case, such release of retiral amounts along with interest is 

not feasible due to certain reasons, a reasoned and speaking 

order shall be passed within the time allowed, under advice 

to the applicant.  The applicant shall have liberty to 

approach the Tribunal, if certain grievance still subsists.   No 

costs.    

                             (Pradeep Kumar)  

                                    Member (A) 
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